NATIONAL COMPANY LAW APPELLATE TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

I.A. No. 1012 of 2022
in Comp. App. (AT) (Ins.) No. 896 of 2021

In the matter of:

Whispering Towers Flat Owners Welfare Association ....Appellant
Vs.
Abhay Narayan Manudhane (Resolution Professional) & ...Respondents
Ors.

For Appellant: Ms. Soumya Roop Sanyal, Advocate

For Respondents:  Mr. Shahdab Jan, Ms. Prerna Wagh, Ms. Meghna Rao,
Advocates for RP
Mr. Prakash Shinde, Mr. SM Algaus, Ms. Sneha
Botwe, Mr. Kaushal Parsekar, Ms. Pratiksha Agarwal,
Advocates for R2.

ORDER

(Through Virtual Mode)

25.07.2022: Heard Learned Counsel for the Applicant.

2. This Application [.A. No. 1012 of 2022 has been filed by the Resolution
Professional for extension of Corporate Insolvency Resolution Process (CIRP)
for a period of 15 days from the date of disposal of the Company Appeal (AT)

(Ins.) No.589 of 2021.

3. Learned Counsel for the Applicant submits that in Company Appeal (AT)
(Ins.) No.589 of 2021 by order dated 19.07.2022, it has been clarified that
there is no interim order in the said Company Appeal (AT) (Ins.) No.589 of
2021. Learned Counsel submits that in view of the clarification issued on

19.07.2022 now the Appellant has to proceed as per the earlier direction of



the judgment dated 04.01.2022 passed in Company Appeal (AT) (Ins.) No.896

of 2021.

4. In view of the aforesaid, we are of the view that extension of 30 days

w.e.f. 19.07.2022 is allowed to the Resolution Professional to complete the

pProcess.

5. Application I.A. No. 1012 of 2022 is disposed of accordingly.
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